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B N UISE : I 5 AR A ..(TEH)...
MR. CHAIRMAN : Pathak ji, this is not a debate. ... (nterruptions)...

8 WRafie Aids! : w9 T A Bl 29 BT A g, 91 WISt W gEier gk mRe
T & T2d 90 TR HE | S ShRedaY WaTEs pd1 141 Under the task, "Electricity to
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Members, please. ...(Interruotions)... If you keep interfering in the Question Hour like this.

.. (Iterruptions ... 3 &5 12, T Wi, ... nterruptions)... | have not given you the floor.
.. (Iterruptions ). .. T 43 1Y, N7 43 STEYI ...(GAGe). .

N FETRE TN - AMIH T G B A S 2 ().

o R ;. oT T8 W LSS rd LL(AYT).., | am sorry. Please resume your seats.

- (Interruptions ...
= SRR 91T Wﬁﬂiw Tyl .. (&FIM)... The guestion is related to Orissa.
* 202, The guesticner (Shri Ram Jethmalani) was abesent.
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Expansion of poisaonous gas emitting industries

T#202. SHRI RAM JETHMALANI: Wil the Minister of ENVIRONMENT AND FORESTS be

pleased o state:

(a) whether It is & fact that India ranks fifth amongst the polsonous gas emitting countries in

the world;
(b if so, the names of the other countries emitting more poisonous gases than India;

(c)  whether it is also a fact that several poiscnous gas emitting industries have been

expanding continuously; and
{d) ifso, the detalls of such industries identified so far by Government ?

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT AND FORESTS (SHRI
JAIRAM RAMESH): (&) to (d) A statement is laid on the Table of the House.

Statement

(a) and (b)) The Central Government has recently notified the Natioral Ambient Air Quality
Standards (NAAQS) with respect to twelve pollutants. These notified pollutants include gases like
Suphur Dicxide (S09), Nitrogen Dioxide (NOZ), Qzone (03), Carbon Monoxide (CO) and
Ammaonia (NHS). These gases are obnoxious in nature and may be harmful on inhalation with
prolonged exposure depending upon their ambient concentration. These gases are emanated from

industrial, agricultural and other anthropogenic activities.

The inventarisation and a congequent standardized rating of the countries at the global level
with respect to the guantum of emissions of such gases have nat been performed and thus, it can

not be said that India ranks fifth amongst the polsonoug gas emitting countries in the warld.

() and () Seventeen categories of highly poliuting industries have been identified by the
Central Pollution Control Board (CPCB). Industries falling under some of these categories may emit
harmful or obnoxious gases. Besides industries, vehicular exhaust emissions also contribute to such

gases in the atmosphere out of use of automaotive fusl.

TOriginal notice of the guestion was received in Hindi.
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The increase in the number as well as expansion of industries has resulted in greater emissions
of these harmful gases. The Central Government has identified varioug categories of industries
emitting harmful or obnoxious gases and source gpecific emission standards have been natified for
the same under the Enviranment (Protection) Act, 1986. These categories include Fertilizer, Chlor-
alkali, Pesticide, Pharmaceutical, Petroleum Ol refinery, Integrated Iron & Steel Plant, Copper &

Jinc Smelting units.
MR. CHAIRMAN: Are there any supplementary guestions? Shri Avinash Rai Khanna.

s} rfar=TeT Y @ W, H 27795 HEgH W /I HE 1Sl W 98 S =rE) & 5 o awe
AT A 9D T R gatt, s R0 aga W A AN, T8 ovE U Mo arell fora 1 Y
£, T SN & T F07 Environment 2 ToTT harmiful 21 801 96N = o0 feTTeie gRT T geg ol
e HeaTE 2 o6 et N S5 1 59 Y &1 ® 18 a16dT 71 21, T Seds 2, O 996 RS a1
g7

SHRI JAIRAM RAMESH: Sir, although the hon. Member's question does not directly pertain to
this question, still, | am prepared to answer this. Sir, indeed, following the Bhopal Gas Tragedy of
1984, the first response of the Government was to enact the Environment (Pratection) Act, 1984. It is
g very powerful, progressive and comprehensive legislation for protecting the environment on air

pollution, water pollution and & variety of other aspects related to ervironment.

MNow, specifically to deal with hazardous wastes or hazardous substances, under the
Environment (Protection) Act of 1986, we have promulgated & set of rules which govern the
management of hazardous wastes. So, | would like to reagsure the han. Member that in so far as this
legislation is concerned, following the 1984 tragedy at Bhopal, the Government has been proactive;
and, it has nat only had laws changed but also put in place the rules to govern the management of

hazardous waste.

Sir, we have also taken up the guestion of treatment, storage and disposal of hazardous
waste. We have sel up 26 such facililies across the country. Eight more facilities are being

established. This treatment and storage involves a mix of ganitary landfill and incineration as well. Sir,
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as a responsible Minister, | cannot say categorically that there will never be any accident. But we are
daing our best to minimize the probabkility of this accident. This is the cocperative venture between
the Central Government and the State Government. And, | want to re-assure the hon. Member that it

wolld be our endeavour to ensure that Bhopal type tragedies do not recur.

SHRI TIRUCHI SvA: Sir, | would like to know fram the Minister the propartion of these gases
in the total mix. It s surprising to know that apart from indugtrial emanation and wvehicular
movements, these paiscnous gases are being emanated from agricultural activities also. Would the
Minister enlighten us how these gases are emanating from the agriculiure activities ? What are the

ways to contain them? And, which cities have the higher emissions 7

SHRI JARAM BAMESH: Sir, the question ig a little canfuging and | will take the liberty of
answering it in one particular way. | think, the hon. Member wanted to know about the green house
gas emissions but he has used the word 'poisonous’ gas emissions. So, | think, there is a little bit of
confusion in this guestion. But, | have limited my answer 1o the poisonous gases. The polsonous
gases means the gases which have a harmful effect on the environment, harmful effect on public

health and so on.

SHRI TIRUCHI SivAr Sir, these gases are cbnoxious in nature and may be harmiul on

inhalation with prolonged exposure. So, that means in poisonous.

SHRI JARAM BAMESH! Yes, Sir. | am responding to it. Polsonous gases are governed under
the National Ambient Air Quality Standards that we have promulgated in Jaunary this year. There is
Sulpur Dioxide, Nitrogen Dicxide, Suspended Particulate Matter, Led, Carbon Monoxide, Arsenic,
Benzene, Berzo (a) Pyrene. So, we have 12 pollutants which form the universe of the National
Ambient Alr Quality Standards. The last time the Air Quality Standards were promulgated in 1996,
After a 14-year gap, we have expanded the list and we have put in place the standards. Now, the
question is: How do we implement and enforce these standards? We are deoing this through the
Central Pollution Control Beoard and the State Pollution Control Boards. | think, by the end

of the year, we will be ina position to ensure implementation of these National Ambient Alr Quality
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Standards, Sir, the specific queston te hon, Member has asked is. How do poizonous gases
amanate fom agriculiural actvities ¥ As you know, agricultune is @ chemical-intensive actvity, Thara
iz alarye amount of pesticides used, There i2 a large amaount of fertilizer uzad, Thera iz a run off rom
thesa types of activities and the residuss that get left behind do contribute owver a period of time to
atrnosp heric pollution, Dur purpose is to ensure that these sources of pollution ae contained and the

Mational Ambisnt Air Qudity Standard s ara meat,

WY HIERE 1@ - fF S i wEan W, T 5w g1 @1 W e weal § 6 wwy
FeTEE ¥ 2 deTEE g & ST HH AEE TS gAE T At i ot o W g
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SHRI JAIRAM FAMESH: Sir, | will be able to answer thiz queston only after | Fave collected
tha information. But, lat me categaricdly state hera that te primary respansibility of ensuing
conformity 1o standarde lies with the State Pollution Control Board . We have State Pollution Contral
Boards; we have the Central Pollution Control Board, | is not humanly possible for the Cental

Follution Contral Boad to monitor evecy aspect of confority to standard s,

That iz why wa hava State-level agencies, | the State-leval agency in Andhra Pradesh has not
taken action, the Central Polluton Control Boad has the power o give directions. | will examine this

izaua that the hon, Member has raised and [will get beds 1o hirm by the end of the day.

TTranelifaration in Urdu Scripd
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